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BEFORE THE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH AT NEW DELHI 

ORIGINAL APPLICATION NO. 295 OF 2023 

 

IN THE MATTER OF: 

Dimpal Kumar …Applicant 

 

Versus 

State of Punjab & Ors. …Respondents 

 

 

REPLY ON BEHALF OF RESPONDENT NO. 8- 

20/REFRACTORY INDUSTRIES 

MOST RESPECTFULLY SHOWETH: 

 

1. That the Applicant has filed this O.A. against unregulated violation of 

air quality norms by 220 coal fired furnaces operating in Mandi 

Gobindgarh, Punjab, engaged in recycled steel production, 

Ceramics/Refractory, Cupola Furnaces, Forging Induction furnaces, 

Lead Smelting units, Rolling mills, Ply board, Milk Plant and 

Pyrolysis Plants. 

 

 

2. That vide order dated 21.04.2023 passed by this Hon’ble Court, the 

following directions were passed: 

“10. Accordingly, we constitute a joint Committee of CPCB, State 

PCB and District Magistrate to undertake visit to the site, interact 

with stakeholders and furnish a factual and action taken report in 

the matter within two months by e-mail at judicial-ngt@gov.in 

preferably in the form of searchable PDF/ OCR Support PDF and 
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not in the form of Image PDF. State PCB will be the nodal agency 

for coordination and compliance. The report may be holistic on the 

subject of restoring environmental quality in the critically polluted 

area in question. The affected parties may be put to notice of these 

proceedings by the State PCB to enable them to file their response, 

if any, before the next date. “ 

 

 

Subsequently, vide order dated 10.10.2023 the following directions 

were passed: 

“5.The record further reflects that by the order dated 21.04.2023, 

the State PCB was directed to put to notice the effected parties. 

Nothing has been placed on record by the State PCB to show that 

the effected parties have been put to notice of these proceedings. 

6. Hence, Counsel for the State PCB is directed to submit the report 

in this regard…” 

 

 

3. That the Respondent No. 8-20 filed an Application for Impleadment 

and vide order dated 18.12.2024, this Hon’ble Tribunal was pleased 

to allow their Application and the Refractory Industries were 

impleaded as parties as follows: 

 

Sr. No. Name Respondent 

1. RP Ceramics Respondent No. 8 

2. Unique Ceramics Respondent No. 9 

3. Steelage Refractories 
Pvt. Ltd. 

Respondent No. 10 

4. Samrat Ceramics Respondent No. 11 

5. Shiva Ceramics Respondent No. 12 

6. Jaisleen Ceramics Respondent No. 13 

7. MB Ceramics Respondent No. 14 

8. Singhal Ceramics Respondent No. 15 
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9. Mittal Refractories Respondent No. 16 

10. S.R. Ceramics & 
Enterprises 

Respondent No. 17 

11. Agni Refractory Pvt. 
Ltd. 

Respondent No. 18 

12. Gupta Ceramics Respondent No. 19 

13. Reyansh Ceramics Respondent No. 20 

 

 

Further, the Respondent No.8-20 were given time to file Reply and in 

pursuance of the same, the Respondent No. 8-20 are filing their Reply. 

 

 

4. That at the very outset, each and every averment contained in the 

Original Application that is contrary to or inconsistent with what is 

stated in this Reply is denied, as if the same were specifically traversed 

and denied herein. Nothing contained in the Original Application 

should be deemed to have been admitted unless expressly admitted 

herein. 

 

 

5. Before adverting to the para wise reply, the Respondent would 

seek liberty of this Hon’ble Tribunal to set out the correct factual 

matrix: 

 

That in O.A. No. 924/2019 titled as “Neeraj Goyal vs. State of 

Punjab”, the main issue for consideration which came before this 

Hon’ble Tribunal regarding remedial action against illegal polluting 

activities by the motor scraping units in Mandi Gobindgarh, Punjab. 

The Hon’ble Tribunal vide order dated 01.10.2020 and 06.04.2021 
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passed a slew of directions wherein one of the direction was 

conversion from Pulverized Coal/Pet Coke to Piped Natural Gas 

(PNG). It is significant to mention that the Respondent No. 8-20 was 

not a party in that case and such direction of conversion from Pet Coke 

to PNG was passed without hearing the problems of the Respondent 

No. 8-20/Refractory Industries. 

 

6. BACKGROUND OF RESPONDENT NO. 8-20/REFRACTORY 

INDUSTRY IN MANDI GOBINDGARH AND REASONS FOR 

NOT SHIFTING TO PNG 

That the Refractory Industries manufacture items such as High 

Alumina Fire Bricks, Boiler Refractory, Elements Bricks, A.R. Bricks, 

B.P. Sets, Fire Cement, Fire Clay, Castable. The products are used by 

furnaces where high temperatures are required. The Refractory 

Industries majorly supply their goods to the local furnaces. When 

these goods are discarded by furnaces after use, then the same are 

purchased back by Refractory Industries and are used as their raw 

material. 

That the manufacturing of High Alumina Fire Bricks, Boiler 

Refractory, Elements Bricks, A.R. Bricks, B.P. Sets, Fire Cement, Fire 

Clay, Castable require high baking point which can only be attained 

by using Pet Coke and not PNG. The PNG is not technical viable for 

production of goods of Refractory Industries. The goods produced by 

use of PNG are less baked which cannot be used by the furnaces. This 
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is the reason why the Refractory Industries all over India are not run 

on PNG and are mostly run on Pet Coke. In the following cities the 

Refractory Industries are being run on Pet Coke: 

 

S.NO. STATE CITIES 

1. Gujarat Wankaner 

2. Jharkhand Ranchi, Dhanbad, Chirkunda 

3. Punjab Ludhiana, Kharar, Dera Bassi, 

District Mohali 

4. Madhya Pradesh Katni 

5. Karnataka Bengaluru 

6. Chhattisgarh Champa, Raipur 

7. Rajasthan Alwar 

8. Tamil Nadu Dalmiapuram 

9. Odisha Belpahar 

 

 

None of the Refractory Industries in above cities are using PNG 

because of its technical infeasibility to Refractory Industries. 

It is pertinent to mention that the Respondent No. 9 is using PNG in 

its industry. However, due to its technical issues, the final goods are 

turning out to be under baked and are facing rejections. Therefore, 

PNG is not feasible for Refractory Industries which require high 

baking point. In fact, the Refractory Industries are willing to get an 

expert committee review of the technical feasibility of the PNG to their 

industry. 
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7. REFRACTORY INDUSTRIES ARE IMPORTANT TO 

PREVENT POLLUTION BY OTHER INDUSTRIES 

 

That the Refractory Industries manufacture items such as High 

Alumina Fire Bricks, Boiler Refractory, Elements Bricks, A.R. Bricks, 

B.P. Sets and Fire Castable. The products are used by furnaces where 

high temperatures are required. The Refractory Industries majorly 

supply their goods to the local furnaces. There is a two way benefit to 

the local furnaces. 

a) The local furnaces are able to procure goods produced by 

Refractory Industries at a reasonable rates without incurring 

any additional freight if the goods have to be procured from 

Refractory Industries in other states. 

b) When the refractory goods are discarded by furnaces, then the 

same are purchased back by Refractory Industries and are used 

as their raw material. If the local Refractory Industries are shut 

down, the discarded waste will not be purchased by the 

Refractory Industries in other states and a big problem will 

arise regarding disposal of ton of this waste. An example of 

this is a refractory product named B.P. Sets which is consumed 

by furnaces and it is a one time use product and a waste of 

5000 ton per month is generated. So, in a way the Refractory 

Industries are helping in the disposal of the waste by using 
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them as their raw material. Therefore, survival of Refractory 

industry is very important for both of the above reasons. 

 

8. That Indian Institute of Technology, Delhi (IIT-D) was engaged by 

the Respondent No. 2 to conduct a Source Apportionment Study for 

ascertaining source contribution of PM₂.₅ and PM₁₀ in the ambient air 

quality of Mandi Gobindgarh. The results of the above study are as 

follows: 

 

Sr. No. Sector PM₂.₅ Percentage PM₁₀ Percentage 

1. Domestic 2 1 

2. Road Dust 34 57 

3. MSW 8 4 

4. Vehicle 31 13 

5. Food Joints 0 0 

6. Crematoria 2 1 

7. Industries 23 24 

 

It is evident from the above study that there are other prominent 

sources such as road dust and vehicular emission which are 

contributing majorly to the pollution. The total industries in Mandi 

Gobindgarh are around 400 in number and the Refractory industries 

are only 13 in number. So, the contribution of Respondent No. 8-20 is 

negligible in the total pollution contribution. 
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The source apportionment study conducted by IIT Delhi is already 

annexed by the Respondent No. 2 in its status report filed before this 

Hon’ble Tribunal on 25.11.2023. 

 

 

9. The Commission for Air Quality Management vide Direction dated 

02.06.2022 has given permission to “Furnaces/Kilns involved in 

melting/smelting/ heating/refining processes” to run their industry on 

metallurgical coke and family of low sulphur heavy stock fuels as an 

alternate to PNG/Biomass fuels. Metallurgical coke and family of low 

sulphur heavy stock fuels were specifically allowed as the desired 

temperature/ Specific heat and calorific value would not be achieved 

through use of PNG/bio-mass fuels. This exemption was granted in 

order to optimally balance the imperatives of sustainability of 

industries. Similarly, the Refractory industries cannot operate on PNG 

due to the technical requirements of the this industry. 

The copy of the Direction dated 02.06.2022 issued by Commission for 

Air Quality Management is annexed herewith and marked as 

ANNEXURE-A 

 

10. It is significant to mention that the Respondent No. 2 directed the 

Refractory Industries operating on down-draft kilns must transition to 

tunnel kilns by 30.06.2011 to mitigate air pollution in Mandi 
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Gobindgarh.. The Respondent No. 2 was of the view that tunnel kilns 

significantly reduce emissions compared to down-draft kilns. This 

transition implied that the Refractory Industries had to shift from 

steam coal to Pet Coke. The Refractory units incurred significant 

expenditure in transitioning from down-draft kilns to tunnel kilns and 

the Refractory Industries have been operating tunnel kilns since that 

time which are being run on Pet Coke. 

The copy of the Proceedings of the meeting dated 29.11.2010 of the 

Respondent No. 2 with Refractory Industries is annexed herewith and 

marked as ANNEXURE-B 

 

11. That the Refractory Industries were granted Consent to Operate under 

the Air (Prevention & Control of Pollution) Act, 1981 (“Air Act”) in 

the year 2012 wherein they have been allowed to use Pet Coke while 

complying with various other conditions mentioned in the Consent to 

Operate. It is significant to mention that the Refractory Industries have 

complied with the conditions mentioned in the Consent to Operate as 

well as the Circular issued by the Respondent No. 2 vide No. HQ- 

1/Pet Coke/F-200/2010/478 dated 20.07.2010 regarding use of Pet 

Coke. 
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The copy of the Consent to Operate dated 07.05.2012 issued to one of 

the Respondent i.e. Respondent No. 11 is annexed herewith and 

marked as ANNEXURE-C 

 

 

12. That the above mentioned Refractory Industries have received Show 

Cause Notices for cancellation of Consent to Operate under the Air 

(Prevention & Control of Pollution) Act, 1981 (“Air Act”) from the 

Respondent No. 2 wherein an opportunity was granted to the 

Refractory Industries to explain its position regarding use of Pet Coke 

in the respective Refractory Industries and non compliance with the 

State Fuel Policy dated 04.10.2023 issued by the Respondent No. 1, 

with respect to use of cleaner fuels. 

The Show Cause Notices issued by the Respondent No. 2 to the 

respective Refractory Industries are already annexed in the Action 

Taken Report dated 12.07.2024 filed by the Respondent No. 2 before 

this Hon’ble Tribunal. 

The Refractory Industries have submitted their respective replies to 

the above Show Cause Notices. However, the Respondent No. 2 was 

not satisfied with the replies of the Refractory Industries. Further, an 

Appeal under Section 31 of the Air Act was filed against the order of 

the Respondent No. 2 before the Appellate Authority under the Air 

Act, which is pending adjudication. 
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13. That the above mentioned Refractory Industries have received notices 

from the Respondent No. 2 wherein slew of directions have been 

passed against the above mentioned Refractory Industries under 

Section 31-A of the Air Act. The main direction is to shift from use of 

Pet Coke to Piped Natural Gas (PNG), to obtain Consent to Operate 

and imposition of Environmental Compensation. 

The copy of the Notices issued by the Respondent No. 2 are already 

annexed in the Fresh Action Taken Report dated 23.08.2024 filed by 

the Respondent No. 2 before this Hon’ble Tribunal. 

The Refractory Industries had obtained Consent to Operate (CTO) 

under the Air Act till 30.09.2023/31.12.2023/30.09.2024. The 

Refractory Industries have regularly got renewed the CTO and 

diligently complied with the Air Act. It is significant to mention CTO 

was not given after 30.09.2023/31.12.2023/30.09.2024 as the 

Refractory Industry has not shifted to PNG yet. 

The copy of the CTO of the Refractory Industries till 

30.09.2023/31.12.2023/30.09.2024 is annexed herewith and marked 

as ANNEXURE-D 

 

14. As per the Fuel Policy dated 04.10.2023 issued by the Respondent No. 

 

1, the Respondent No. 1 has allowed the use of Pet Coke by 

Boilers/Furnaces with certain conditions. 
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The copy of the Fuel Policy dated 04.10.2023 issued by the 

Respondent No. 1 is annexed herewith and marked as ANNEXURE- 

E 

 

 

15. Some of the states such as Andhra Pradesh, Himachal Pradesh, 

Madhya Pradesh, Jammu and Kashmir, Odisha, have allowed the use 

of Pet Coke with conditions related to pollution control and emission 

standards. The details of the usage of Pet Coke in various states is as 

follows: 

a) Himachal Pradesh: It permits Pet Coke in cement 

industries, Lime kilns, Calcium Carbide and Gasification 

Plants. Industries with boilers up to 20 Tons per Hour 

capacity can use Pet Coke as fuel if they install a system for 

90% reduction of SO2 emissions. Industries with boilers 

over 20 Tons per Hour must install the same reduction 

system, along with continuous online emission monitoring. 

Units with furnaces, including brick kilns, using Pet 

Coke as a fuel must also install a system for 90% 

reduction of SO2 emission and continuous online 

monitoring system. 

b) Madhya Pradesh: The industries can use the Pet Coke as 

a fuel only after obtaining the consent from the MP 
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Pollution Control Board. The MP Pollution Control Board 

may allow the Pet Coke as fuel in the industries on case-to- 

case basis through Consent after proper examination of 

control equipment installed by the proponents for the 

control of the Emission of Sulphur Dioxide and other 

pollutants. 

c) Andhra Pradesh: State Government has permitted the use 

of Pet Coke as an approved fuel subject to installation of 

required air pollution control systems by the industries 

using Pet Coke. Industries using Pet Coke to install the 

scrubbing system to reduce SO2 load with minimum 

efficiency of 90%. 

d) Telangana: Pet Coke as fuel does not require to be 

prohibited in the State, subject to installation of air 

pollution control system by the industries using Pet Coke, 

so that, pollution control norms are adhered to by every 

such industry. 

The above states have allowed the use of Pet Coke in industries apart 

from cement industries, Lime kilns, Calcium Carbide. It is humbly 

submitted that Respondent No. 8-20/Refractory Industries should also 

be permitted to use Pet Coke as fuel under similar conditions. If 

Refractory Industries are not permitted to use Pet Coke, then they will 
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be at a significant competitive disadvantage as other states have made 

allowances for Pet Coke use in industries. 

The copy of the Fuel Policy/notification of Himachal Pradesh, 

Madhya Pradesh, Andhra Pradesh and Telangana is annexed herewith 

and marked as ANNEXURE-F (Colly.) 

16. That one of the Respondent i.e. Respondent No. 11 (M/s Samrat 

Ceramics) has got conducted an study done from EVAPO-TECH 

Technical Service & Consultants having office at #5-C, Model Town, 

Patiala-147001, Punjab, regarding the level of pollution mitted by M/s 

Samrat Ceramics. The Adequacy Report highlights the extensive 

measures taken to minimize pollution during the production of fire 

bricks and refractory goods (750 ton/month). The complete process of 

manufacturing of refractory goods is explained in death in the 

Adequacy Report. The plant employs pet coke (5 ton/day) as fuel for 

its tunnel and down-draft kilns, supported by an effective pollution 

control system, including a high-efficiency Alkali scrubber, a water 

circulation and settling tank system, and a 32-meter brick stack with 

proper cross-sectional design. The I.D. fan (5000 m³/hr) ensures 

optimal emission management, reducing pollutant levels of SPM, SO₂, 

and NOx well below permissible limits. With a scrubber efficiency of 

95-99% and a robust water recycling setup, the industry demonstrates 

its earnest efforts and commitment to controlling pollution and 

141605



adhering to environmental standards. These actions underscore their 

dedication to addressing environmental concerns and operating 

responsibly. This can be confirmed from the fact that an Adequacy 

Certificate has been given to M/s Samrat Ceramics and the contents 

of which are reproduced herein below: 

“It is certified that the APCD installed at M/s Samrat Ceramics 

Village Talwara G.t. Road Sirhind Side, Mandi Gobindgarh 

Amloh Dist. Fatehgarh Sahib (Punjab) is adequate to Control the 

Pollution and is achieving the parameters specified by Punjab 

Pollution Control Board (PPCB).” 

The copy of the Adequacy Report dated 02.11.2023 of Respondent 

No. 11 is annexed herewith and marked as ANNEXURE-G 

17.  That the Respondent No. 8-20 have received Notices/Directions dated 

05.12.2024 under Section 31-A of the Air Act from the Respondent 

No. 2 on 13.12.2024/15.12.2024 wherein it is directed to the 

Refractory Industries to cease operations due to non-compliance with 

various directions issued by the Respondent No. 2. 

The Notices dated 05.12.2024 issued by the Respondent No. 2 to the 

respective Refractory Industries are already annexed in the Action 

Taken Report dated 12.12.2024 filed by the Respondent No. 2 before 

this Hon’ble Tribunal. 

PARA-WISE REPLY 
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1. That the contents of the Para No. 1 relates to the purpose of filing the 

present O.A. The Applicant has asked for directions to the Respondent 

No. 1-2 to take effective steps to control air pollution in Mandi 

Gobindgarh. It is significant to mention that when the directions were 

passed by this Hon’ble Tribunal, the Respondent No. 8-20 were not 

made a party to those cases. 

2. The contents of Para No. 2 relates to the credentials of the Applicant. 

The credentials of the Applicant are highly doubtful as the Applicant 

is not concerned with pollution in Mandi Gobindgarh and is only 

concerned with implementation of PNG upon the Industries. The 

Applicant has a vested interest which is clear from the order dated 

21.04.2023 passed by this Hon’ble Tribunal and the contents are 

reproduced hereinbelow: 

“11. We find that the applicant has impleaded respondent No.3, a 

service provider as party. Interest of the applicant may be to 

promote business interest of the said party which cannot be 

appreciated. The said party is deleted from array of parties. 

Amended memo of partiers and petition be substituted by the 

applicant forthwith as a condition for this order.” 

The Respondent No. 3 at that time was M/s IRM Energy i.e. the only 

PNG supplier in Mandi Gobindgarh. This Hon’ble Tribunal itself has 

observed that the interest of the Applicant may be to promote the 

interest of the PNG supplier and due to this reason it was deleted from 

the array of parties. 
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3. Those contents of Para No. 3-5 are formal paras stating the details of 

parties to the case and does not warrant any reply. 

4. That the contents of Para No. 6-8 state the extent of air pollution in 

Mandi Gobindgarh. It is significant to mention that as per the source 

apportionment study conducted by IIT Delhi, Industry is one of the 

source of pollution and prominent sources such as road dust and 

vehicular emission are contributing majorly to the pollution. This has 

been stated in detail in Para 8 above. 

5. That the contents of Para No. 9 relates to the Order dated 08.10.2018 

passed by this Hon’ble Tribunal in O.A. No. 681 of 2018. The contents 

of the said order are admitted as it forms part of judicial record. 

6. That the contents of Para No. 10 state that the Respondent No. 1 had 

prepared an action plan dated 13.02.2019 to bring down air quality of 

Mandi Gobindgarh within the limits prescribed by CPCB. There are 

timelines prescribed to control of pollution from various sources and 

the list is as follows: 

a) Vehicular Emissions 

b) Road Dust 

c) Burning of Garbage and Biomass 

d) Industrial Emissions 

e) Construction and Demolition Activities 

f) Other Sources 

However, the Applicant only chose to mention about the Industrial 

pollution while the Applicant is not concerned with other sources 
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which are major contributor to the pollution. This shows that the 

Applicant has not approached the court with clean hands and has come 

with a hidden agenda. 

As already stated in Reply to Para No. 2 above, the Applicant has a 

vested interest which is clear from the order dated 21.04.2023 passed 

by this Hon’ble Tribunal. This Hon’ble Tribunal itself has observed 

that the interest of the Applicant may be to promote the interest of the 

PNG supplier. 

7. That the contents of Para No. 11 and 12 pertain to the orders passed 

by this Hon’ble Tribunal in O.A. No. 94 of 2019. It is significant to 

mention that neither the Respondent No. 8-20 nor the other Industries 

were made a party to this case. The said orders were passed without 

hearing the side of the Industries. 

8. That the contents of Para No. 13-14 relates to non-compliance of the 

various directions and recommendations by the Respondent No. 1-2. 

As stated by the Applicant in Para No. 11-12 regarding various 

directions and recommendations passed by this Hon’ble Tribunal. 

However, the Applicant is just concerned with implementation of 

direction of conversion from oil/coal based furnaces to PNG and is not 

concerned with the other directions and recommendations. This 

selective approach of the Applicant shows that he is not concerned 

with the overall improvement in air quality of Mandi Gobindgarh but 

only wants the implementation of PNG. 
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Further, the IIT Delhi has already submitted the Source 

Apportionment Study for ascertaining source contribution of PM₂.₅ 

and PM₁₀ in the ambient air quality of Mandi Gobindgarh. The results 

of the above study are as follows: 

 

 

 

 

Sr. No. Sector PM₂.₅ Percentage PM₁₀ Percentage 

1. Domestic 2 1 

2. Road Dust 34 57 

3. MSW 8 4 

4. Vehicle 31 13 

5. Food Joints 0 0 

6. Crematoria 2 1 

7. Industries 23 24 

 

It is evident from the above study that there are other prominent 

sources such as road dust and vehicular emission which are 

contributing majorly to the pollution. The total industries in Mandi 

Gobindgarh are around 400 in number and the Refractory industries 

are only 14 in number. So, the contribution of Respondent No. 8-20 is 

negligible in the total pollution contribution. 

9. That the contents of Para No. 15 does not pertain to the Respondent 

No. 8-20 and warrants no reply. 
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10. That the contents of Para No. 16 relates to Order passed by the Hon’ble 

NGT (WZ) in O.A. 20 of 2017 with respect to industries in Morbi and 

does not concern the Respondent No. 8-20. 

11. That the contents of Para No. 17 relates to Grounds on which this O.A. 

has been filed. The said grounds are baseless and misconceived and 

are denied in toto. 

 

 

PRAYER 

 

In view of the aforesaid submissions, the O.A. filed by the Applicant 

is an abuse of process of law, devoid of any merits and requires no 

indulgence of this Hon’ble Tribunal and deserves to be dismissed with 

costs. It is humbly prayed that this Hon’ble Tribunal: 

 

a) That the instant O.A. filed by the Applicant be dismissed with 

costs; and 

b) Recall the Orders dated 01.10.2020 and 06.04.2021 passed in 

O.A. No. 295/2019 with respect to direction to shift from Coal 

to PNG; and 

c) Exempt the Refractory Industries from the use of PNG due to 

its technical infeasibility to Refractory Industries; and 

d) Direct the Respondent No. 1 and 2 to not disconnect the 

electricity connection till the pendency of this case; and 

e) pass such other or further order(s) which this Hon’ble Court 

may deem fit and proper in the facts and circumstances of this 

case. 
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DIRECTION NO. 64

COMMISSION FOR AIR QUALITY MANAGEMENT
IN NATIONAL CAPITAL REGION AND ADJOINING AREAS

17thFloor,}awaharVyaparBhawan(STCBuilding)
TolstoY Marg, New Delhi-110001

F. No. A-110018/ o1 / 2021.-]AQM 
I 
f" , S - I o? | Dated: )naJune, 2022

subiect: Permissible fuels for industrial applications in NcR'

WHEREAS, emissions from industries using polluting fuels like coal and Diesel

oils etc. have adverse impact on air quality in the National Capital Region and

Adjoining Areas and shifting of Industries to PNG/cleaner fuels has also been a

priority for the Commission for Air Quality Management in NCR and adjoining areas;

2. WHEREAS, to this effect, the Commission, through statutory Directions No'

53,62and 63 tlated 04.02.2022,17.03.2022 and,18.05.2022 respectively issued to the

state Governments of Haryana, uttar Pradesh and Rajasthan and the GNCTD' inter'

alin, inrespect of industries in NCR directed that:

(i) These shall completely switch over to PNG or biomass fuels' latest by

30.09.2022 (for industries in areas in NCR where PNG infrastructute f

supply is available) and by 31..12.2022 (fot industries in areas in NCR where

PNGinfrastructurefsupplyisnotavailable),failingwhichsuchindustries

shall be closed down and not permitted to schedule their operations'

(ii) The industries using biomass fuels shall adhere to the stipulated emission

standards'

(iii) Use of biomass fuels as an alternative option, in addition to PNG or other

cleaner fuels, shall be permitted even in new f under commissioning

industries in the NCR;

(iv) Industries in the iurisdiction of GNCTD shatl necessarily be run only on

PNG or electricitY'

3. WHEREAS, the Commission

representations from the following
1

n r,^)

has further received submissions /
categories of industries citing that their
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(i)

(ii)

DIRECTION NO.64

applications and technical process requirements call for much higher operating

temperatures and f or calorific value of fuels as compared to those achieved through

bio-mass fuels:

Standalone cupola-based foundries which mandatorily require a carbon feed

stock, in addition to the fuel, have represented for permitting use of

metallurgical coke, both as fuel and feedstock in cupola-based furnaces;

Furnaces/Kilns involved in metal melting/smelting/ heating/refining

processes have represented that the desired temperature/ Specific heat and

calorific value would not be achieved through use of bio-mass fuels;

4. WHEREAS, the technical, technological and process requirements in the above

two categories of industries and the respective emission characteristics of the

proposed fuels have been examined and analysed in the Commission;

5. WHEREAS, the matter was also deliberated upon as a specific agenda item in

the recently held meeting of the full Commission on 25.05.2022 and considering the

need to optimally balance the imperatives of sustainability of industries as also the

emissions from such industrial operations that have a direct bearing on the air quality,

the Commission approved the proposal to also permit the aforementioned fuels as

alternatives to PNG/Bio-mass fuels for industrial applications only in regions beyond

the jurisdiction of GNCTD.

6. NOW, THEREFORE, in furtherance of Direction Nos. 53, 62 & 63, the

Commission in exercise of its powers under Section 12 of the Act, considering the

levels of emissions generally observed / achieved in respect of existing industries

using such fuels viz. metallurgical coke and the family of low sulphur heavy stock

fuels and based on extant related national/ international standards, hereby permit use

of metallurgical coke in standalone cupola based furnaces and family of low sulphur

heavy stock fuels in furnaces for metal heating / smelting / refining purposes

respectively, only for regions in the NCR beyond the jurisdiction of GNCTD, subject
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DIRECTION NO. 64

to the stricter emission norms ancl standarcls as under, to be complied with through
technologrical upgrades and use of appropriate pollution control clevices / systems:

Tel I(1o. : 01,'l -237 01197
Email : qtyud*:tAulry d-@_gp. 

-v_, in

To,

1. The ACS/Pr. secretary, Industries Department, Govt of Haryana.
2. The ACS/Pr. secretary, Industries Departmen! Govt of Rajasthan.3' The ACS/Pr. Secretary, Industries Department, Government of Uttar pradesh.
4' The ACS/Pr. Secretary, Industries Department, Government of NCT of Delhi.5. Member secretary, Haryana state pollution Control Board.
6. Member secretary, Rajasthan state pollution Control Board.
7. Member secretary, Uttar pradesh state pollution Control Board.
8. Member secretary, Delhi pollution Control Committee.

Copy to:

1. The Chief Secretary, Govt. of Haryana
2. The Chief Secretary, Govt. of Rajasthan
3. The Chief Secretary, Govt. of Uttar pradesh
4. The Chief Secretary, Govt. of NCT of Delhi.

Copy also to:

The Chairperson and all Members, CAeM.

Parameter Permissible Standards

Metallurgical coke
(For Standalone Cupola
Foundries)

Low Sulphur Fuels namely LSHS, V"ry
Low Sulphur & Ultra-Low Sulphur fuet Oit
(For metal smelting/melting/ refining
/ heatine furnaces and kilns)

PM (mglNma) ao le
SOz (mglNms) 50

NOx (mglNmr) 50

1o/o ffraxCO

Nautiyal)
Member-Secretary

n%g"e
Me
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8GftV"at c.ramttt, fallNM Rood, 01 Road, Jfdftdf OoMfttf,._,,. 

jJ~ PoLLUTION CONTROL BOARD t11"1 of{ice•ll, Vatavaran Bhawan, Nabha Road, Patiala 
1,0fl 

11
,ostAPCf2012/77/F•S72 Date ofl11ue : 07/05/2012 ~it-11 

Date of explry : 06/11/2012 ~,: gfJ p : Sh. Mukcsh Singh\ r we pro • 
..,e of dustr)' : Stna\l ~p1•· the 10 
1c of petoils : Rs. 15,000 /-vidc R.No. 6'1 /3067 dnted 16/ 11 /20 \ 1 st' t fee 
setl 

coil consent to operate an lndustrlal plant u/1 21 of Alt Ject: (Pfeventlott ~ Con~rol or Pnllutlon) Act, 1~~1. to M/a 501 sainrat Cc~am1cs, V1\.lagc Ta.\wara, G.T .. Road, Sirh1nd Side, Mandi Gob1ndgarh, D1stt. Fatehgarh Sahib. 
With reference to your application for grant of consent to operate an . lant u/s 21 of Air (Prevention & Control of Pollution) Act, 1981, you itdllstfl~ p authorized by State Pollution Control Board to operate an industrial i l'lerebY th • . . . ,re d to discharge e em1ss1ons ans1ng out of your premises subject to the l 

rit art . . . p ~ . conditions. 
follo"ril'lg • 

This consent 1s valid only for operation of a tunnel kiln for 1- lllanufacturing of Fire Bricks. B.P. Sets, Fire Bricks & Others Refractories Goods etc @ 600.0 MT/ month. 
This consent is not valid for getting power load from the Punjab 2- state Power Corporation Ltd. or for getting loan from the financial institutions. 
The industry shall apply for renewal of consent atleast two months 3• before expiry of the consent. 
The industry shall comply with any other conditions laid down or 4

• directions issued in due course by the Board under the provisions of the Air (Prevention & Control of Pollution) Act, 1981. 
5. 

6. 

7. 

The industry shall submit performance study of its Air Pollution Control Devices, conducted by Board's lab / approved Lab and submit analysis report to the Board, within two months, so as to consider further extension in validity period of this consent. 
Nothing in this consent shall be deemed to preclude the institution of any legal action nor relieve the applicant from any responsibilities, liabilities or penalties to which the applicant is or may be subjected to under this or any other Act. 
The industry shall plant minimum of three suitable varieties of trees at the density of not less than 1000 trees per hectare all along the boundary of the industrial premises. 

8. Any amendments / revisions made by the Board in the emission/ stack height standards shall be applicable to the industry from the date of such amendments/ revisions. . 
9 ./ The industry shall provide a stack of height calculated by ~sing the J__ V formula H = 14 Q0,3 and the emission rate of SO2 (value of Q m kg/hr) should be calculated by using the volume of flue gas emissions and the standards for SO2 (400 mg/Nm3) or 30 m, whichever is highe~ 
10. The industry shall ;sure that at ani"time the ~]~~~ ~o not exceed the emission standards laid down by the Buir-r lN.nU time to time. 
11. The industry shall not install any DG set in the premises of the industry without prior permission of the Board. 

ANNEXURE-C
30
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Nrnru• --n•v-,-•-•--. --. ... -, v.-.11CNQ1,;~-------,, 

~°'\ 
. shall not consume any fuel except pct coke ft 

12. The mdu~tr:ft tunnel kiln, without the prior written JlCror_ bti,
11 

purpose Jn J s rn,,,io f~ 

the Board. 
~ ~ 

. . control equipment shall be altered or re ~ 

13. The exisung 'th the direction of the Board, and n Placed . 

accordance Wlh·mney shall be altered or as the case may~ eo
111

1~ 

equipment dor c ~pt with the pervious approval of the Boa d Crectro, 
or re-erectc cxc r . ~~ 

. lulll provide port-hoJcs, platforms and/ 

14. The mdu~~~li~cs as ,nay be required for collecting the 
88

°r o1~, 

ne~cs~ary r. ony chirnncy, flue, duct or any other outlet f'rlpJcs r 

ernissions 1rorn s. r,r 

I of the port-holes 1haU be as under:-
SpecUlcat ons 

The sainpling ports shaJJ be provided. at at1cast 
8 

. 

a) . y diameter down stream and 2 times up str t1ll1e 
chunne F 1 

earn , ! 

1 flow disturbance. or a rectangu ar cross seer ,r0Tll 

t le. alent diameter (De) shaH be calculated from the , 1
1
°n the 

equiv . t d t d' ,o lo, .. • 
equation to determine ups ream, owns ream 1stance;.. 'VJng 

De= 2 LW/( L+W) 

where L= length in mts. W= Width in mts. 

b) The sampling port sha11 be 7 to 10 cm in diameter. 

15. The industry shall not discharge any fu~itive emi~sions. AU ga 

hall be emitted through a stack of suitable height, as Pe Ses 

16. 

17. 

s . . r the 
nonns fixed by the Board from time to time. 

The industry shall operate its A~C!) regularly and efficiez:it1y, so as 

ensure that at any time the emissions do not exceed the elllion· 

d "' • • ~ion 
standards .laid do\vn by the Boar 1rom time to time .. 

.. .. : 

The Air Pollution Control equipments shall be kept at all tune . 

good running condition and ; In 

i) All failures of control equipments. 

ii) The emissions of any air pollutant into the atmosphere in 

excess of the standards laid down by the Bo~d occurring or 

being apprehended . to occur due to accident or other 

unforeseen act or event. 

"shall be intimated telegraphically to the E.E., Regional Office 

Fatehgarh Sahib as well as to the Director of Industries, Punjab 

Chandigarh as required under Rule 10 of the Punjab State Board 

for the Prevention and Control of Air Pollution Rules, 1983". 

18. The industry shall maintain the following record to the satisfaction 

of the Board :-

19. 

i) Log books for running of air pollution control devices or 

pumps/motors used for running of the same. 

ii) Register showing the results of various tests conducted by the 

industry for monitoring of stack emissions and ambient air. 

iii) ~iMi:er showing the stock of absorbents and other chemicals 

t~~-~~ed for scrubbers. 

The in_dustry wil! maintain record of readings of separate energy 

meter installed with Air Pollution Control Device on daily basis and 

~1°1n~Iy reading may be sent to the Board by the fifth of the 
10 owing month. 

20- The adequacy and ffi ·, · will 
be th . e icacy of the A1r Pollution Control Devices 

e entire responsibility of the industty. 
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Samrat Ceramfc,, Tarwara Road, 01 Road, Jfandf OoMndgarfl 

. ustrY s~all. dispose off its solid wa~te generated by the 

11e 1t1d ·n a scientific manner and to the satisfaction of the Board 

T dits~ 
1
ubliC nuisance and air pollution problem. 

~J· 1J1 vo1d P 
to 9 

. dustI"Y wil.1 ens~re that the air emissio~s ma~ n.ot bye•pass 

,r11e rpCD causing discharge of untreated air emissions in the 

ii• we sphere. 
9.tfll

0
. dustr)' shall ensure that no air pollution problem or public 

,r11e 111 e is caused in the area due to discharge or emissions from 

9 isaoc 
~ • otl ·odustry. 

t11e t 1 'd d 
. duslry shal prov1 e a equate arrangements for fighting the 

,r11e,d;ntal leakage/ .dischar~e of any air poll;1tant/ gas/liquids from 

~4• ~cct vessel, mechanical equipments etc. which arc likely tc cause 

tne. 1111ental pollution. 
et1viro1 . 

industry shall put Up display board indicating environment 

115. fhe as per performa at the main gate of the industry. 

" data 
'f}lat the industry ~hall_ submit a certificate yearly to the effect that 

26• 110 
addition / m?dd1ficatton / expansion has been carried out during 

this consent peno . 

'fhat the industry s?all submit balance sheet yearly showing un-

21. depreciated value of its fixed assets during previous financial year. 

The industry will stick to the production capacity mentioned in this 

28• consent and will not increase the same without the prior written 

permission of the Board. 

The industry will provide online SO2 monitoring system, within 2 

29, th 
mon s. 

The industry will c~mply with ._the conditions mentioned m. the 

30
• circular of the Board issued vide no. HQ-1/Pet Coke/F-200/2010/478 

dated 20/7/2010 (copy enclosed) regarding use of pet coke, within 2 

months. 

The industry will get the stack emission· sampling done from the 
31. 

Board's lab / Board's approved lab twice in a year and submit the 

report to the Board. 

2 The Board reserves the right to revoke this 'consent to operate' 
3 . 

granted to the industry at any time, in case the industry is found 

violating any of the conditions of this consent and/ or the provisions 

of the Air (Prevention & Control of Pollution) Act, 1981 as amended 

time to time. 

DA/As Above 1/1 1z;(/1v 
For Senior Env. Engineer, 

Zonal Office-II, Patiala 

I 
I 
I 
' ; 

\ 

' 
~l 

, 
I 
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1. Particulars of Consent to Operate under Air Act, 1981 granted to the industry

                   

                   

                   

2. Particulars of the Industry

                   

PUNJAB POLLUTION CONTROL BOARD
Zonal Office-II, Vatavaran Bhawan, Nabha Road, Patiala

Website:- www.ppcb.gov.in

Office Dispatch No : Registered/Speed Post Date:

 Industry Registration ID: O19FGS81374 Application No : 10669850

To,
Sh Mukesh Kumar
Vill Talwara, G.t. Road, Sirhind Side, Mandi Gobindgarh
Mandigobindgarh,Fatehgarhsahib-147301

Subject: Renewal of 'Consent to Operate' u/s 21 of Air (Prevention & Control of Pollution) Act, 1981 for discharge of
emissions arising out of premises.

With reference to your application for obtaining Renewal of 'Consent to Operate' u/s 21 of Air (Prevention &
Control of Pollution) Act, 1981, you are hereby, authorized to operate an industrial unit for discharge of the
emission(s) arising out of your premises subject to the Terms and Conditions as mentioned in this Certificate.

Consent to Operate Certificate No. CTOA/Renewal/FGS/2019/10669850

Date of issue : 30/07/2019

Date of expiry : 30/09/2023

Certificate Type : Renewal

Previous CTO No. & Validity : SEE (ZP-II)FGS/APC/2012/77/F-572
From:07/05/2012          To:30/06/2018

Name & Designation of the Applicant Sh Mukesh Kumar, (Proprietor)

Address of Industrial premises M/s Samrat Ceramics,
Vill Talwara, G.t. Road, Sirhind Side, Mandi Gobindgarh.,
Amloh,Fatehgarh Sahib-147301

Capital Investment of the Industry 87.21 lakhs

Category of Industry Orange

Type of Industry 2022-Ceramics and Refractories having coal / fuel
consumption less than 12 MT/day

Scale of the Industry Small

Office District Fatehgarh Sahib

Consent Fee Details Rs. 29,400/- vide R no.
69/5235 dated 18/06/2019

Raw Materials (Name with Quantity per day) Grog @ 2160 MT/Year
Bikaner clay @ 5400 MT/Year

Products (Name with Quantity per day) Fire bricks, Refractory Goods and B.P. Set @ 7200
MT/Year
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Endst. No.:								                                               																				          																								                     		Dated: 

 

A copy of the above is forwarded to the following for information and necessary action please:

Environmental Engineer, Regional Office, Fatehgarh Sahib.

                   

By-products, if any, (Name with Quantity per day) -

Details of the machinery and process As per details given in application no. 10669850
Raw Material  Grinding  Screening  Mixing  Pugging 
Moulding  Drying 
Firing  Ready

Quantity of fuel required (in TPD) and capacity of
boilers/ Furnace/Thermo heater etc.

Refractory Unit of capacity 7200 MT/Year - Pet coke @ 2 .5
T/day

Type of Air Pollution Control Devices to be installed Refractory Unit of capacity 7200 MT/Year -Alkali scrubber
as APCD

Stack height provided with each boiler/thermo
heater/Furnace etc.

Refractory Unit of capacity 7200 MT/Year-  Stack of height
32 mtr above ground level

Sources of emissions and type of pollutants Refractory Unit of capacity 7200 MT/Year-  SPM, Fluoride,
Chloride, SO2

Standards to be acheived under Air(Prevention &
Control of Pollution) Act, 1981

As per emission standards prescribed by PPCB/ MoEF &
CC.

30/07/2019

(Rajeev Gupta)
Environmental Engineer

For & on behalf

of

(Punjab Pollution Control Board)

30/07/2019

(Rajeev Gupta)
Environmental Engineer

For & on behalf

of

(Punjab Pollution Control Board)
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TERMS AND CONDITIONS

                   
A. GENERAL CONDITIONS

1. This consent is not valid for getting power load from the Punjab State Power Corporation Ltd. or for getting
loan from the financial institutions.

2. The industry shall apply for renewal /extension of consent at least two months before expiry of the consent.

3. The industry shall not violate any of the norms prescribed under the Air (Prevention & Control of Pollution)
Act, 1981, failing which, the consent shall be cancelled / revoked.

4. The achievement of adequacy and efficiency of the air pollution control devices installed shall be the entire
responsibility of the industry

5. The authorized fuel being used shall not be changed without the prior written permission of the Board.

6. The industry shall not discharge any fugitive emissions. All gases shall be emitted through a stack of
suitable height, as per the norms fixed by the Board from time to time.

7. The industry shall provide port-holes, platforms and/or other necessary facilities as may be required for
collecting samples of emissions from any chimney, flue or duct or any other outlets.

Specifications of the port-holes shall be as under:-

i) The sampling ports shall be provided atleast 8 times chimney diameter downstream and 2 times
upstream from the flow disturbance. For a rectangular cross section the equivalent diameter (De)
shall be calculated from the following equation to determine upstream, downstream distance:-

De = 2 LW / (L+W)

Where L= length in mts. W= Width in mts.

ii) The sampling port shall be 7 to 10 cm in diameter

8. The industry shall put display Board indicating environmental data in the prescribed format at the main
entrance gate.

9. The industry shall discharge all gases through a stack of minimum height as specified in the following
standards laid down by the Board.

(i) Stack height for boiler plants

S.NO. Boiler with Steam Generating
Capacity

Stack heights

1. Less than 2 ton/hr. 9 meters or 2.5 times the height of neighboring building
which ever is more

2. More than 2 ton/hr. to 5 ton/hr. 12 meters

3. More than 5 ton/hr. to 10 ton/hr 15 meters

4. More than 10 ton/hr. to 15 ton/hr 18 meters

5. More than 15 ton/hr. to 20 ton/hr 21 meters

6. More than 20 ton/hr. to 25 ton/hr. 24 meters

7. More than 25 ton/hr. to 30 ton/hr. 27 meters

8. More than 30 ton/hr. 30 meters or using the formula
H = 14 Qg0.3or
H = 74 (Qp)0.24
Where Qg = Quantity of SO2 in Kg/hr.
Qp = Quantity of particulate matter in Ton/day.

Note : Minimum Stack height in all cases shall be 9.0 mtr. or as calculated from relevant formula
whichever is more.

(ii) For industrial furnaces and kilns, the criteria for selection of stack height would be based on fuel
used for the corresponding steam generation.

(iii) Stack height for diesel generating sets:
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Capacity of diesel generating set Height of the Stack

0-50 KVA Height of the building + 1.5 mt

50-100 KVA          		  -do- + 2.0 mt.

100-150 KVA         	 	  -do- + 2.5 mt.

150-200 KVA         	 	  -do- + 3.0 mt.

200-250 KVA        	  	  -do- + 3.5 mt.

250-300 KVA       	  	   -do- + 3.5 mt.

For higher KVA rating stack height H (in meter) shall be worked out according to the formula:

H = h+0.2 (KVA)0.5

where h = height of the building in meters where the generator set is installed.

10. The pollution control devices shall be interlocked with the manufacturing process of the industry to ensure
its regular operation.

11. The existing pollution control equipment shall be altered or replaced in accordance with the directions of the
Board, and no pollution control equipment or chimney shall be altered or as the case may be erected or re-
erected except with the prior approval of the Board.

12. The industry will provide canopy and adequate stack with the D.G sets so as to comply with the provision of
notification No GSR-371 E dated 17-5-2002(amended from time to time) issued by MOEF under
Environment (Protection) Act, 1986.

13. The Govt. of Punjab, Department of Science, Technology & Environment vide its notification no.4/46/92-
3ST/2839 dt. 29/12/1993 has put prohibition on the use of rice husk as fuel after 1.4.1995 except the
following:-

ï¿½In the form of briquettes and use of rice husk in fluidized bed combustion.So the industry shall
make the necessary arrangement to comply with the above notification.ï¿½

14. The industry shall submit balance sheet of every financial year to the concerned Regional Office by 30th
June of every year

15. That the industry shall submit a yearly certificate to the effect that no addition / up-gradation/ modification/
modernization has been carried out during the previous year otherwise the industry shall apply for the varied
consent.

16. a) The industry shall ensure that at any time the emission do not exceed the prescribed emissions
standards laid down by the Board from time to time for such type of industry /emissions.

b) The industry shall ensure that the emissions from each stack shall conform to the following
emission standards laid down by the Board in respect of the Industrial Boilers.

Steam Generating
capacity A.

Required particulate matter B.

Area upto 5 Km from
Other than the periphery
of I and Class-II town

Other than 'A' class

Less than 2 ton/hr. 800 mg/NM3 1200 mg/NM3

2 ton to 10 ton/hr. 500 mg/NM3 1000 mg/NM3

Above 10 ton to 15 ton/hr 350 mg/NM3 500 mg/NM3

Above 15 ton/hr 150 mg/NM3 150 mg/NM3

All emissions normalized to 12% carbon dioxide.

17. The industry shall ensure that the Hazardous Wastes generated from the premises are handled as per the
provisions of theHazardous Waste (Management, Handling and Transboundary Movement) Rules, 2008,
without any adverse effect on the environment, in any manner.

18. The air pollution control equipments shall be kept at all time in good running condition and;
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(i) All failures of control equipments.

(ii) The emissions of any air pollutant into the atmosphere in excess of the standards lay down by the
Board occurring or being apprehended to occur due to accident or other unforeseen act or event.
'Shall be intimated through fax to the concerned Regional Office as well as to the Director of
Factories, Punjab, Chandigarh as required under rule 10 of the Punjab State Board for the
Prevention and Control of Air Pollution Rules, 1983'.

19. The industry shall plant minimum of three suitable varieties of trees at the density of not less than 1000 trees
per hectare all along the boundary of the industrial premises.

20. The industry shall submit a site emergency plan approved by the Chief Inspector of Factories, Punjab as
applicable.

21. The industry shall comply with the conditions imposed by the SEIAA/MOEF in the Environmental
Clearance granted to it as required under EIA notification dated 14/9/06, if applicable.

22. The industry shall make necessary arrangements for the monitoring of stack emissions and shall get its
emissions analyzed from lab approved / authorized by the Board:-

(i) Once in Year for Small Scale Industries.

(ii) Twice/thrice/four time in a Year for Large/Medium Scale Industries.

23. The industry shall maintain the following record to the satisfaction of the Board :-

(i) Log books for running of air pollution control devices or pumps/motors used for it.

(ii) Register showing the result of various tests conducted by the industry for monitoring of stack
emissions and ambient air.

(iii) Register showing the stock of absorbents and other chemicals to be used for scrubbers.

24. The industry will install the separate energy meter for running pollution control devices and shall maintain
record with respect to operation of air pollution control device so as to the satisfy the Board regarding the
regular operation of air pollution control device and monthly reading / record may be sent to the Board by
the fifth of the following month.

25. The industry shall provide online monitoring system as applicable, for in stack emission and shall maintain
the record of the same for inspection of the Board Officers.

26. The Board reserves the right to revoke the consent granted to the industry at any time, in case the industry is
found violating the provisions of Air (Prevention & Control of Pollution) Act, 1981 as amended from time
to time.

27. The industry shall comply with any other conditions laid down or directions issued in due course by the
Board under the provisions of the Air (Prevention & Control of Pollution) Act, 1981.

28. Nothing in this consent shall be deemed to neither preclude the institution of any legal action nor relieve the
applicant from any responsibilities, liabilities or penalties to which the applicant is or may be subjected to
under this or any other Act.

29. Any amendments/revisions made by the Board/CPCB/MOEF in the emission/stack height standards shall be
applicable to the industry from the date of such amendments/revisions.

30. The industry shall dispose off its solid waste generated by the burning of fuel in an Environmentally Sound
Manner within the premises/outside as approved by the Board, to avoid public nuisance and air pollution
problem in the area.

31. The industry shall ensure that no air pollution problem or public nuisance is created in the area due to the
discharge of emissions from the industry.

32. The industry shall provide adequate arrangement for fighting the accidental leakage/discharge of any air
pollutant/gas/ liquids from the vessels, mechanical equipment's etc, which are likely to cause environmental
pollution.

33. The industry shall not change or alter the manufacturing process(es) and fuel so as to change the
quality/quantity of emissions generated without the prior permission of the Board.

34. The industry shall earmark a land within their premises for disposal of boiler ash in an environmentally
sound manner, and / or the industry shall make necessary arrangements for proper disposal of fuel ash in a
scientific manner and shall maintain proper record for the same, if applicable.

35. The industry shall obtain and submit Insurance cover under the Public Liability Insurance Act, 1991.

36. The industry shall provide proper and adequate air pollution control arrangements for control emission from
its fuel handling area, if applicable.
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37. The industry shall comply with the code of practice as notified by the Government/Board for the type of
industries where the siting guidelines / Code of Practice have been notified.

38. The industry shall not cause any nuisance/traffic hazard in vicinity of the area

39. The industry shall ensure that the noise & air emission from D.G. sets do not exceed the standards
prescribed for D.G. sets by the Ministry of Environment & Forests, New Delhi.

40. The industry shall ensure that there will not be significant visible dust emissions beyond the property line

41. The industry shall provide adequate and appropriate air pollution control devices to contain emissions from
handling, transportation and processing of raw material & product of the industry.

42. The Industry shall ensure that its production capacity does not exceed the capacity mentioned in the consent
and shall not carry out any expansion without the prior permission / NOC of the Board.

B. SPECIAL CONDITIONS

1. The industry shall provide stabilized entry/exit point of the industry and shall also provide interlocking
tiles on the vehicular movement area, so as to suppress dust emissions.
2. The industry shall make sure no black smoke is generated at any time from the stack of the industry.
3.The industry will shift to PNG whenever the gas will be available in the area around the industry.
4.The industry shall operate its APCD properly and shall not emit black smoke at any time.
5. The industry shall comply with all the Rules & Regulation issued by the Board for such type of industry.
6. The industry shall operate its APCD properly and shall also ensure SO2 meter and pH meter in working
condition at all time.
7. The industry shall not change/modernize its manufacturing process and shall not increase its production
capacity.
8. The industry shall achieve stack emission standards all the times laid down by the Board for such type of
units.
9. The industry shall comply with all the Rules & Regulation issued by the Board for such type of industry

30/07/2019

(Rajeev Gupta)
Environmental Engineer

For & on behalf

of

(Punjab Pollution Control Board)
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1. Particulars of Consent to Operate under Air Act, 1981 granted to the industry

                   

                   

                   

2. Particulars of the Industry

                   

                   

                   

                   

PUNJAB POLLUTION CONTROL BOARD
Zonal Office-2, Vatavaran Bhawan, Nabha Road, Patiala - 147001

Website:- www.ppcb.gov.in

Office Dispatch No : Registered/Speed Post Date:

 Industry Registration ID: R13FGS274823 Application No : 21898875

To,
Sahibjeet Singh
Mb Ceramics (formerly Known As Mitali Steels), Vill. Kumbh, Amloh Road, Mandi Gobindgarh
Mandigobindgarh,Fatehgarhsahib-147301

Subject: Renewal of consent no CTOA/Renewal/FGS/2019/10493888 dated 23/07/2019 granted under the provisions of
the Air (Prevention & Control of Pollution) Act, 1981

Consent to Operate Certificate No. CTOA/Renewal/FGS/2023/21898875

Date of issue : 23/05/2023

Date of expiry : 31/12/2023

Certificate Type : Renewal

Previous CTO No. & Validity : CTOA/Renewal/FGS/2019/10493888
From:23/07/2019          To:30/09/2022

Name & Designation of the Applicant Sahibjeet Singh, (Partner)

Address of Industrial premises Mb Ceramics (formerly Known As Mitali Steels),
Vill. Kumbh, Amloh Road, Mandi Gobindgarh ,
Amloh,Fatehgarh Sahib-147301

Capital Investment of the Industry 127.01 lakhs

Category of Industry Orange

Type of Industry 2022-Ceramics and Refractories having coal / fuel
consumption less than 12 MT/day

Scale of the Industry Small

Office District Fatehgarh Sahib
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Endst. No.:								                                               																				          																								                     		Dated: 

 

A copy of the above is forwarded to the following for information and necessary action please:

Environmental Engineer, Punjab Pollution Control Board, Regional Office, Sri Fatehgarh Sahib. She is requested to carry out the

stack emission monitoring of the industry within one month and submit report accordingly. 

                   

                   

This is with reference to the request made by the industry for renewal of consent granted by the Board under the Air (Prevention
and Control of Pollution) Act, 1981.

The consent to operate granted to the industry vide no. CTOA/Renewal/FGS/2019/10493888 dated 23/07/2019, valid upto
30/09/2022 under the Air (Prevention & Control of Pollution) Act, 1981 is hereby renewed upto 31.12.2023 with the same
conditions as mentioned therein and following specific conditions:

1. The industry shall operate and maintain its APCD regularly and efficiently so as to achieve the prescribed emission standards
on regular basis.

2. The industry shall ensure that no black smoke should be emitted from the stack of the industry at any time.

3. The industry shall shift from its conventional fuel to cleaner fuel 31/12/2023 latest by or finalization of State Fuel Policy,
whichever is earlier.

4. The industry shall get the stack emission monitoring from Board’s lab within one month.

All other contents shall remain unchanged. This letter shall remain appended with the consent issued vide no.
CTOA/Renewal/FGS/2019/10493888 dated 23/07/2019 to the industry under the Air (Prevention & Control of Pollution) Act,
1981.

23/05/2023

(Om Parkash)
Environmental Engineer

For & on behalf

of

(Punjab Pollution Control Board)

23/05/2023

(Om Parkash)
Environmental Engineer

For & on behalf

of

(Punjab Pollution Control Board)
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1. Particulars of Consent to Operate under Air Act, 1981 granted to the industry

                   

                   

                   

2. Particulars of the Industry

                   

PUNJAB POLLUTION CONTROL BOARD
Zonal Office-II, Vatavaran Bhawan, Nabha Road, Patiala - 147001.

Website:- www.ppcb.gov.in

Office Dispatch No : Registered/Speed Post Date:

 Industry Registration ID: O22FGS722362 Application No : 21598358

To,
Sh. Ashish Gupta
Pir Baba Colony Near Sri Naina Devi Mandir
Mandigobindgarh,Fatehgarhsahib-147301

Subject: Grant Varied 'Consent to Operate' u/s 21 of Air (Prevention & Control of Pollution) Act, 1981 for discharge
of emissions arising out of premises.

With reference to your application for obtaining Varied 'Consent to Operate' u/s 21 of Air (Prevention & Control of
Pollution) Act, 1981, you are hereby, authorized to operate an industrial unit for discharge of the emission(s) arising
out of your premises subject to the Terms and Conditions as mentioned in this Certificate.

Consent to Operate Certificate No. CTOA/Varied/FGS/2023/21598358

Date of issue : 25/04/2023

Date of expiry : 31/12/2023

Certificate Type : Varied

Previous CTO No. & Validity : CTOA/Fresh/FGS/2019/9661949
From:24/06/2019          To:31/03/2021

Name & Designation of the Applicant Sh. Ashish Gupta, (Proprietor)

Address of Industrial premises Gupta Ceramics,
G.t. Road, Sirhind Side, Mandi Gobindgarh, Distt
Fatehgarh Sahib.,
Amloh,Fatehgarh Sahib-147301

Capital Investment of the Industry 147.88 lakhs

Category of Industry Orange

Type of Industry 2022-Ceramics and Refractories having coal / fuel
consumption less than 12 MT/day

Scale of the Industry Small

Office District Fatehgarh Sahib

Consent Fee Details Rs. 16800/- vide e-R no. 448567557 dated 16/03/2023, Rs.
21600/- vide e-R no. 914375060 dated 16/03/2023, Rs.
25150/- vide e-R no. 814108885 dated 29/03/2023 and Rs.
25150/- vide e-R no. 663690940 dated 29/03/2023.

Raw Materials (Name with Quantity per day) Grog and fire Clay @ 15 MTD.
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Endst. No.:								                                               																				          																								                     		Dated: 

 

A copy of the above is forwarded to the following for information and necessary action please:

The Environmental Engineer, Punjab Pollution Control Board, Regional Office, Fatehgarh Sahib. She is requested to ensure the

compliance of the consent conditions and submit the report accordingly.

                   

Products (Name with Quantity per day) Fire Bricks and B.P. Set etc @ 15 MTD.

By-products, if any, (Name with Quantity per day) Nil.

Details of the machinery and process As per details given in application form no. 21598358

Raw Material --> Grinding --> Screening --> Mixing -->
Pugging --> Moulding --> Drying --> Firing --> Ready.

Quantity of fuel required (in TPD) and capacity of
boilers/ Furnace/Thermo heater etc.

Pet coke @ 3.0 MTD used as fuel in its one no. Tunnel Type
Kiln of capacity 15 TPD and HSD as per requirement used
in one no. silent DG set of capacity 62.5 KVA.

Type of Air Pollution Control Devices to be installed Alkali Scrubber as APCD provided with one no. Tunnel
Type Kiln of capacity 15 TPD.

Stack height provided with each boiler/thermo
heater/Furnace etc.

Stack of height 33.5 mtr above ground level provided with
Tunnel Type Kiln and adequate stack height provided with
one no. silent DG set of capacity 62.5 KVA.

Sources of emissions and type of pollutants Flue gas emissions.

Standards to be acheived under Air(Prevention &
Control of Pollution) Act, 1981

As per stack emission standards prescribed by the Board/
MoEF&CC as amended from time to time.

25/04/2023

(Om Parkash)
Environmental Engineer

For & on behalf

of

(Punjab Pollution Control Board)

25/04/2023

(Om Parkash)
Environmental Engineer

For & on behalf

of
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TERMS AND CONDITIONS

                   
A. GENERAL CONDITIONS

1. This consent is not valid for getting power load from the Punjab State Power Corporation Ltd. or for getting
loan from the financial institutions.

2. The industry shall apply for renewal /extension of consent at least two months before expiry of the consent.

3. The industry shall not violate any of the norms prescribed under the Air (Prevention & Control of Pollution)
Act, 1981, failing which, the consent shall be cancelled / revoked.

4. The achievement of adequacy and efficiency of the air pollution control devices installed shall be the entire
responsibility of the industry

5. The authorized fuel being used shall not be changed without the prior written permission of the Board.

6. The industry shall not discharge any fugitive emissions. All gases shall be emitted through a stack of
suitable height, as per the norms fixed by the Board from time to time.

7. The industry shall provide port-holes, platforms and/or other necessary facilities as may be required for
collecting samples of emissions from any chimney, flue or duct or any other outlets.

Specifications of the port-holes shall be as under:-

i) The sampling ports shall be provided atleast 8 times chimney diameter downstream and 2 times
upstream from the flow disturbance. For a rectangular cross section the equivalent diameter (De)
shall be calculated from the following equation to determine upstream, downstream distance:-

De = 2 LW / (L+W)

Where L= length in mts. W= Width in mts.

ii) The sampling port shall be 7 to 10 cm in diameter

8. The industry shall put display Board indicating environmental data in the prescribed format at the main
entrance gate.

9. The industry shall discharge all gases through a stack of minimum height as specified in the following
standards laid down by the Board.

(i) Stack height for boiler plants

S.NO. Boiler with Steam Generating
Capacity

Stack heights

1. Less than 2 ton/hr. 9 meters or 2.5 times the height of neighboring building
which ever is more

2. More than 2 ton/hr. to 5 ton/hr. 12 meters

3. More than 5 ton/hr. to 10 ton/hr 15 meters

4. More than 10 ton/hr. to 15 ton/hr 18 meters

5. More than 15 ton/hr. to 20 ton/hr 21 meters

6. More than 20 ton/hr. to 25 ton/hr. 24 meters

7. More than 25 ton/hr. to 30 ton/hr. 27 meters

8. More than 30 ton/hr. 30 meters or using the formula
H = 14 Qg0.3or
H = 74 (Qp)0.24
Where Qg = Quantity of SO2 in Kg/hr.
Qp = Quantity of particulate matter in Ton/day.

Note : Minimum Stack height in all cases shall be 9.0 mtr. or as calculated from relevant formula
whichever is more.

(ii) For industrial furnaces and kilns, the criteria for selection of stack height would be based on fuel
used for the corresponding steam generation.

(iii) Stack height for diesel generating sets:
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Capacity of diesel generating set Height of the Stack

0-50 KVA Height of the building + 1.5 mt

50-100 KVA          		  -do- + 2.0 mt.

100-150 KVA         	 	  -do- + 2.5 mt.

150-200 KVA         	 	  -do- + 3.0 mt.

200-250 KVA        	  	  -do- + 3.5 mt.

250-300 KVA       	  	   -do- + 3.5 mt.

For higher KVA rating stack height H (in meter) shall be worked out according to the formula:

H = h+0.2 (KVA)0.5

where h = height of the building in meters where the generator set is installed.

10. The pollution control devices shall be interlocked with the manufacturing process of the industry to ensure
its regular operation.

11. The existing pollution control equipment shall be altered or replaced in accordance with the directions of the
Board, and no pollution control equipment or chimney shall be altered or as the case may be erected or re-
erected except with the prior approval of the Board.

12. The industry will provide canopy and adequate stack with the D.G sets so as to comply with the provision of
notification No GSR-371 E dated 17-5-2002(amended from time to time) issued by MOEF under
Environment (Protection) Act, 1986.

13. The Govt. of Punjab, Department of Science, Technology & Environment vide its notification no.4/46/92-
3ST/2839 dt. 29/12/1993 has put prohibition on the use of rice husk as fuel after 1.4.1995 except the
following:-

ï¿½In the form of briquettes and use of rice husk in fluidized bed combustion.So the industry shall
make the necessary arrangement to comply with the above notification.ï¿½

14. The industry shall submit balance sheet of every financial year to the concerned Regional Office by 30th
June of every year

15. That the industry shall submit a yearly certificate to the effect that no addition / up-gradation/ modification/
modernization has been carried out during the previous year otherwise the industry shall apply for the varied
consent.

16. a) The industry shall ensure that at any time the emission do not exceed the prescribed emissions
standards laid down by the Board from time to time for such type of industry /emissions.

b) The industry shall ensure that the emissions from each stack shall conform to the following
emission standards laid down by the Board in respect of the Industrial Boilers.

Steam Generating
capacity A.

Required particulate matter B.

Area upto 5 Km from
Other than the periphery
of I and Class-II town

Other than 'A' class

Less than 2 ton/hr. 800 mg/NM3 1200 mg/NM3

2 ton to 10 ton/hr. 500 mg/NM3 1000 mg/NM3

Above 10 ton to 15 ton/hr 350 mg/NM3 500 mg/NM3

Above 15 ton/hr 150 mg/NM3 150 mg/NM3

All emissions normalized to 12% carbon dioxide.

17. The industry shall ensure that the Hazardous Wastes generated from the premises are handled as per the
provisions of theHazardous Waste (Management, Handling and Transboundary Movement) Rules, 2008,
without any adverse effect on the environment, in any manner.

18. The air pollution control equipments shall be kept at all time in good running condition and;

521643



"This is computer generated document from OCMMS by PPCB"                                                                 

Gupta Ceramics,G.t. Road, Sirhind Side, Mandi Gobindgarh, Distt Fatehgarh Sahib.,Amloh,Fatehgarh Sahib,147301

Page6

(i) All failures of control equipments.

(ii) The emissions of any air pollutant into the atmosphere in excess of the standards lay down by the
Board occurring or being apprehended to occur due to accident or other unforeseen act or event.
'Shall be intimated through fax to the concerned Regional Office as well as to the Director of
Factories, Punjab, Chandigarh as required under rule 10 of the Punjab State Board for the
Prevention and Control of Air Pollution Rules, 1983'.

19. The industry shall plant minimum of three suitable varieties of trees at the density of not less than 1000 trees
per hectare all along the boundary of the industrial premises.

20. The industry shall submit a site emergency plan approved by the Chief Inspector of Factories, Punjab as
applicable.

21. The industry shall comply with the conditions imposed by the SEIAA/MOEF in the Environmental
Clearance granted to it as required under EIA notification dated 14/9/06, if applicable.

22. The industry shall make necessary arrangements for the monitoring of stack emissions and shall get its
emissions analyzed from lab approved / authorized by the Board:-

(i) Once in Year for Small Scale Industries.

(ii) Twice/thrice/four time in a Year for Large/Medium Scale Industries.

23. The industry shall maintain the following record to the satisfaction of the Board :-

(i) Log books for running of air pollution control devices or pumps/motors used for it.

(ii) Register showing the result of various tests conducted by the industry for monitoring of stack
emissions and ambient air.

(iii) Register showing the stock of absorbents and other chemicals to be used for scrubbers.

24. The industry will install the separate energy meter for running pollution control devices and shall maintain
record with respect to operation of air pollution control device so as to the satisfy the Board regarding the
regular operation of air pollution control device and monthly reading / record may be sent to the Board by
the fifth of the following month.

25. The industry shall provide online monitoring system as applicable, for in stack emission and shall maintain
the record of the same for inspection of the Board Officers.

26. The Board reserves the right to revoke the consent granted to the industry at any time, in case the industry is
found violating the provisions of Air (Prevention & Control of Pollution) Act, 1981 as amended from time
to time.

27. The industry shall comply with any other conditions laid down or directions issued in due course by the
Board under the provisions of the Air (Prevention & Control of Pollution) Act, 1981.

28. Nothing in this consent shall be deemed to neither preclude the institution of any legal action nor relieve the
applicant from any responsibilities, liabilities or penalties to which the applicant is or may be subjected to
under this or any other Act.

29. Any amendments/revisions made by the Board/CPCB/MOEF in the emission/stack height standards shall be
applicable to the industry from the date of such amendments/revisions.

30. The industry shall dispose off its solid waste generated by the burning of fuel in an Environmentally Sound
Manner within the premises/outside as approved by the Board, to avoid public nuisance and air pollution
problem in the area.

31. The industry shall ensure that no air pollution problem or public nuisance is created in the area due to the
discharge of emissions from the industry.

32. The industry shall provide adequate arrangement for fighting the accidental leakage/discharge of any air
pollutant/gas/ liquids from the vessels, mechanical equipment's etc, which are likely to cause environmental
pollution.

33. The industry shall not change or alter the manufacturing process(es) and fuel so as to change the
quality/quantity of emissions generated without the prior permission of the Board.

34. The industry shall earmark a land within their premises for disposal of boiler ash in an environmentally
sound manner, and / or the industry shall make necessary arrangements for proper disposal of fuel ash in a
scientific manner and shall maintain proper record for the same, if applicable.

35. The industry shall obtain and submit Insurance cover under the Public Liability Insurance Act, 1991.

36. The industry shall provide proper and adequate air pollution control arrangements for control emission from
its fuel handling area, if applicable.
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37. The industry shall comply with the code of practice as notified by the Government/Board for the type of
industries where the siting guidelines / Code of Practice have been notified.

38. The industry shall not cause any nuisance/traffic hazard in vicinity of the area

39. The industry shall ensure that the noise & air emission from D.G. sets do not exceed the standards
prescribed for D.G. sets by the Ministry of Environment & Forests, New Delhi.

40. The industry shall ensure that there will not be significant visible dust emissions beyond the property line

41. The industry shall provide adequate and appropriate air pollution control devices to contain emissions from
handling, transportation and processing of raw material & product of the industry.

42. The Industry shall ensure that its production capacity does not exceed the capacity mentioned in the consent
and shall not carry out any expansion without the prior permission / NOC of the Board.

B. SPECIAL CONDITIONS

1. The industry will operate & maintain its air pollution control device (APCD), regularly and efficiently, so
as to achieve the stack emission standards, consistently as prescribed by the Board/ MoEF&CC as amended
from time to time.

2. The industry shall ensure that no black smoke should be emitted from the stack of the industry at any
time.

3. The industry shall get the stack emission monitoring from Board within one month.

4. The industry shall be liable to comply with the provisions of Water (Prevention & Control of Pollution)
Act, 1974 and Air (Prevention & Control of Pollution) Act, 1981.

5.    The industry shall shift from its conventional fuel to cleaner fuel latest by 31/12/2023 or finalisation of
State Fuel Policy, whichever is earlier.

25/04/2023

(Om Parkash)
Environmental Engineer

For & on behalf

of

(Punjab Pollution Control Board)
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